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NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH, MUMBAI

T.C.P No.48/(MAH)/2014

CORAM: Present: SHRI M. K. SHRAWAT
MEMBER (J)

SHRI BHASKARA PANTULA MOHAN
MEMBER (J)

ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON 08.08.2017

NAME OF THE PARTIES: Mr. Surendra Kumar Dalmia
V/s.
M/s. Minerva Dealers Pvt. Ltd.

SECTION OF THE COMPANIES ACT: 397/398 of the Companies Act 1956
and 241/242 of the Companies Act, 2013.

S. No. NAME DESIGNATION SIGNATURE

M K.Q Ayan.  Abv. R
SHW Kuice Dacuizi Mj{é(

Gev. o Rexponmenss

07 shol~ o %N Mo gN CJ:S

“Maﬁ @“ffm

_ ok A V
YARBIL VAHAN VAT id ELLM

, A
AW Al SHAH DASGUPT!

1‘ {L KyaITaN kw

¥ 3

Cﬂf\!' on PQ&L ¥ 2



ORDER
T.C.P. No. 48/397- LB/MB/MAH/2014

llll2llll

i 8 The Learned Representatives of both the sides are present.

2 From the side of the Petitioner the Learned Representative is filing an Application
proposing to amend the Petition. To be filed in the Registry today itself. A copy
to be circulated to the Respondents in advance.

3. If the Respondent is willing to file a Reply the same can be filed on or before
08.09.2017, a Rejoinder, if any, on or before 15.09.2017.

4. _dhe next date for hearing on the Application is fixed on 20.0Q 2017 _

sd/- sd/- -
Bhaskar@ Pantula Mohan M.K. Shrawat

Member (Judicial) Member (Judicial)
Dated: 08.08.2017



